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[ Received the assent of t!re Gavefnar on, the.; 1ith March 1988, first published
in an exrraordr‘nary issue af rke Onssa Gazette dared r!:e Hr}r Mam'r 1988]
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CAN: ACT/To PROVIDE ‘FOR PENAL ACTION FOR CADOFTION -OF - UNFAIR Mnfms AT,
cmmm mem&nons HELD TN THE'STATE AND OTRER Mm'rm 00 el
SETR 't THEREWITH ~ @ - Lio or bt
BE it enacted by the ILegislature oi‘ the State of Orissa,in. -the Thirty-ninth
Year of the Republic of India as follows :

.....

Short title /1. Thi§' Act may be called thé 'Orissa’ conduct ‘of, Examlnatrons Act 1983,

Definitions - 2 In,this. Act, ur:]ess _the context otherwise requ.lres, Ceptoipt O
i, ' Lo il LAl y
(a) “recogmsed exammatlon means an exammallon specified in the Schedule
and includes evaluation,., labulatlou, publrcatron of. results and all ‘other

- matters connecied thercwrth T sttt TR
| B S : - - L .

(b) “unfair means” in relation to any recogaised exam.lnatlon means tqklug

- ;or-giving - or attempting to. take ior give any help,. other than- -One ‘PeL- o tnmied
- .. ' missible, if. any, underthe rules. applicable rthereto; from ‘any” material; = -=ib
,:-‘_ . written, recorded or pr,mted orf. r'elayed ot flom any.;person, m aay “forpg s
PR - 'whatsoever. .. - D lern S Lmd esnn 60 i S e
Ptgr:gibi;lrogm 3. (1) No person shall adopt or take recourse to unfair means at any rewgmsed L oidin
faic mears ’faxlnllga.ftlron. oL L i e ‘—;'z_i-‘-l'."-:. B .':-'.\ B —;:1 oy R g
ﬂt?Iﬂ-mi- - R cr - ; Coen ,.[7
nétions. @) No” persan shall aid, abet " of consplre in the se oﬁ unran-. mmns at
_ any recognised ‘exdmination. A e = _
msggi;ii::o 4. Nosperson,; Who -is not lawfully:;authorised " or - permitted by ¥irtde .-of hig: 15"t
on

estion [ dilties to do 50, shall, before the time fixed: for disrtibutioin: of -eopies of a:questica
?,ape, and Paper to examinees at a recognlsed examrnatron,
offer of . : r uJ

o AT - . : T

information. (@) procure, attempt to procure or posses:v.; ‘such questlon paper of a portlon

. o1 a copy thereof 300, e ..

_"..' St e g T . RIS FEU T ST . .:.'.._\.uclliu cie
g R eI LT L £ ) e
by rmpart ‘ot - offsE fo - u:nparl informition- whrch ﬁe knows or..has_ reason to
believe is related to of is derwed from or ‘fas @ bearrng upon such
N gue.suon pnpe.: - _— e LT rr)

Y [P 1,,1 ; 1,-::-“', vl '35 v

2 b
Eﬁ:ﬁﬂh‘&”w e ‘5 ‘N6 “Person’ who is- entrusted wrfh any Work ! connacted wrth 2 re008ursed

person entr- examination shall, except in-the dischirge of his ‘dulies,” directly or mdrrectly divulge

usted with or cause to be divulged or kmown to any other person any information or part

?ﬁlﬂalwn thereof which he has come in possession in the; discharge of his duties,

R"gi“’“"n 6. No person shall procure, possess, distribule or otherwise publicize or cause to

E:pe,: be publicized any question paper as being the one or purporting lo be the one that
" is to be given or likely to be given at an ensuing recognised examination.

Prohibition 7. No persom, save in the discharge of his duties shall,—

of loitering,

o eion (@) during the hours when a recognised examination is conducted at any recog-
centre, e1c. nised examinatipn centre o¢r where any evaluation or tabulation work

relating to a recognised examipation is done ; and

{b) two hours preceding the commencement of such examination, evaluation
or tabulation work on any date on which such examinationis conducted
or evaluation or tabulation work 1is done,

lFor Statement of Objects and Reasons see Orissa Gazette, Extraordinary, dated
the 26th Februay, 1983 (No. 367).
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-2 b el e PR . . T
commit or cause to be committed any of the following acts within the premises

LR i

wherein {he, resognised . examination .is hekd or at any place, where evaluatian. or

tabﬁ%:ﬁ!n:’w‘ﬂz As. dong, ot At any public or;private : place ~within a distance. of s one

hundred ' héirés of such™ premises of the place of evaluation or tabulation work,
namely —
(f) loiteﬁng; I ’ ) ‘ T . /.-_ | u'T", - .'-..' i 5L -.h ¢
(i) distributing or otherwise publicizing, auy paper or other matter relating
18 subhi emmi“"nation-t'drblj AR

(i) indulging in such other ‘aetivity ds:is likély to"Be préjuditial to’ the
conduct of such examination or islikely to affect, the secrecy thereof:

- Provided that ndthing containdd i this section <tall pply i3 fesilt of dona
Jide activities of examinees appearing at the éxamination Which i3 condicétéd at such
examination centre.

Refusal of - ....3: No, person assigned with invigilatios work 6r superintendence df any recog-
dutles nised ,examigation at any centre:dr dy othiér Work confected with stich &kamination
connected  or- cvalyation,, tabulation . or. publicatidny of résults-of (Such  exathination stall refuse,
with exami= gy’ ypder circumstances beyopd his control, to perform the Work of duties so
natipn Pro=- H
hibles,  assigned. AR
Pepalty 9. Whoever contravenes any of the provisions of sections 3 to 8 shall, on convic-
tion, be punished with imprisonment for 2 term which may extend to three months or
with. fine which miay ‘extend to thege thdusdind fupees but shall not be 15 than fve
hundred rupees or with both. ' ' '

" Sovestigation  10.(i).An offénce under thi§ Act .shall ‘Hot b investigated by af offiést Below -.
etc. the rapk . 6f a Subdnspector’ ofPolict. .= R
(2) All offences under this Act shall be cognizable and non-bailable.
BRectof 11, (1) Subject to the provisions of sub-sectivh’ (3), fhé provisions of this Act

other laws, shall have effect notwithstanding anything inconsistent therewith contained anmy cnact-
mient “bther-than thig~ Agt. e

(2j Where any act or omission constitutes an offence ﬂﬁﬂtshéblé ﬁ'ﬂﬁer this Act

and also under any other Act, the offender foll_ndf}lj_lty_qf, such offence -shall be

liablé o bz puni'.«.hed"-iipder the other ‘Act add ‘Hot Uhder this Adt.
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' [ Orisga Act 2 of 1988 )
SCHEDULE
[See Section 2 (@)]

B} Examination conducted by or under the authority of any University established
by an Act of the Siate Legislature.

2, Bxamination conducted by or under the authority of the Board of Secondary
Education, Orissa.

3. Examipation conducted by or under the authority of the State Council of
Higher Secondary Education, Orissa.

4. Hxamipation conducted by or under authority of the Council of Higher
Secondary Education, Orissa.

S. Such other examinations as may be specified by the State Government by -
notification in the Officlal Gazette.





